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(ii) G.S.R. 682 and 683 published in 
Gazette of India dat<d the I5th M2y, 
I976 together with an ~xpl nr.~t Q l y 
m< morandt·m. [Plaad in Litrary 
See. No. LT-Io899/76.] 

REVIEW AND ANNUAL REPORT OF CEMENT 
CORPORATION OF INDIA LTD._. NEW DELHI 

FOR I974-75· 

SHRI A. P. SHARMA : I bt g to lay 
on the Table a copy each of the following 
papers (Hindi and Englid·: VI'H i<'H ) t •n<ler 
sub-section (I) of section 6I9A oftr.t Com .. 
panies Act, 1956 :-

(I) Review by the Govnrmrrt en the 
working of the Cement C01pon.tion of 
India Limit< d, N< w De ll-.i , for t h ye."'r 
1974-75· 

(2) Annual Report of the C<m<nt Cor-
poration of India Limite d, Nt w Dclr.i, for 
the year I974-75 along with the Audit~d 

Accounts ar,d the ccmm<nts of the Com~
troller and Auditor G<neral thereon . 

[Placed in Library. See No . LT-
10900/76.] 

ANNUAL REPORT OF BIHAR STATE AGRO-

lNDUSTRIES DEVELOPMENT CORPORATION 
LTD., PAUlA, FOR I97I-72 WITH AUDIT 

REPORT AND STATEMENT FOR DELAY. 

THE DEPUTY MINISTER JN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI FRAEH'l'I'AS 
PATEL ): I beg to Jay on the T <bl<-

(I) A copy of the Annual Rep01t (Hirdi 
and English vnsions) of the Bihar State 
Agro-Industri<s Develepmt:nt Ccrpc>nt i"n 
Limited, Patna, for the year I97I-72 alc11 g 
with the Auditt d Accounts and thc ccm-
ments of the Comptroller and At•dit or 
General thereon, under sub-s< ct ior (I) of 
section 619A of the Ccmp~ni< s Act , 1956. 

(2) A statement (Hindi and English ver-
sions) showing reasons for delay in laying 
the above Report . 

[Placed in Library. See No. LT-
I090I/76.] 

POST OFFICE SAVINGS BANKS (AMEND-
MENT) RULES, I976. 

SHRI PRANAB KUMAR MUKHER-
JEE : On behalf of Shrimati Su-
Shita Rohatgi: I beg to lay on the 
Table a copy of the Post Office Savings 
Banks (Am<r dm< r.t ) Rul< s, I976 (Hir di 
and English versions) publish din Notifica-

,.. 

tion No. G.S.R. 663 in Gazette of India • 
dated the I 5th May, I976, under sub-se ctic n G 
(3) of section IS ofthe Government Savings 
Banks Act, 1873. [Placed in Libro•y. 
see No. LT-I0902/76.] 

II'03 hrs. 

MESSAGES FROM RAJYA SABHA 

SECRETARY-GENERAL : Sir, I 
have to report the following mess~g< s 
received frcm the Se.cr~tary- Ge.r.e-1 ol of 
Rajya Sabha :-

(i) "In accordance with the prov1s1ons 
of sub-rule (6) of Rule 186 of the Rules of 
Procedure ar,d Conduct of Business in 
Rajya Sabha, I 3m directed to ntmn .hH-
with ~he Fimnce Bill , 1916, which w~s < 
passed by the Lok s~ bha at its sitting held 
on the 17th M~y, 1976, 3nd tr~mmittf d 
to the Rajya Sabha for its recommendations 
ar,d to state that this House has no rcccm-
mendations to make to the Lok Sabha in 
regard to the said Bill." 

(ii) "In accordance with the provisions 
of rule 127 of the Rules of Procedure and 
Cor.duct of Business in the Rajya Sabha, 
I am directed to inform the Ldk Sabha that 
the Rajya Sabha, at its sitting held on the 
2oth May, 1976, agreed without any amend-
ment to the Coal Mines (Nationalisation) 
Amendmer,t Bill, 1976, which was passed 
by the Lok Sabha at its sitting held on the 
17th May, 1976." 

I 
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(iii) (x) ‘I am direcred to inform the 
Lok Sabha that the Rajya Sabha at its sitting 

held on Monday, the 17th May, 1976, ad
opted the following motion in regard to the 
Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes

"That this House resolves that the 
Rajya Sabha do join the Committee of both 
the Houses on the Welfare of Scheduled 
Qtstes and Scheduled Tribes for the term 
beginning on the 1st April, 1976 and do 
proceed to elcct, in accordance with the 
system of proportional representation by 
meins of the single transferable vote, ten 
m;mb:rs from amtmg the members of the 
House to serve on the said Committee.” ’

(2) 'I am farther to inform the Lok 
Sabha that in pursuance o f the above motion 
tile following members of the Rajya Sabha 
have been duly elccted to the said Com
mittee—

1. Shri Krishna Bahadur Chettri

2. Shri Shyamlal Gupta

3- Prof. N. M. Kamble

4. Shri N. H . Kumbhare

5. Shri Yogendra Makwana

6. Shri Parbhu Singh

7. Shri V. C. Kesava Rao

8. Shri Lennar 1 Soleman Saring

9* Shri Mahendra Bahadur Singh

10. Shri V. V. Swaminathan.’

(iv) (1) ‘ I am directed to inform the 
Lok Sabha that the Rajya Sabha at its sitting 
held on Monday, the 17th May, 1976, ad
opted the following motion in regard to the 
Joint Committee on Offices o f  Profit :—

“That this H">u>e concurs in the recom
mendations of the Lok Sabha that the Rajya 
Sabha do elect two members to the 
Joint Committee on Offices o f Profit in the 
vacancies caused by the resignation o f Shri 
Vithal Gadgilfrom the membership o f  the

Committee and the retirement o Shr 
Venigalla Satyanarayana from the member
ship o f the Rajya Sabha ani resolves that 
the House do proceed to elect, 
in accordance with the system o f propor
tional representation by means o f  single 
transferable vote, two members from 
among the members o f the House to 
the said Joint Committee to fill the vacan
cies.”

(2) I am further to inform the Lok 
Sabha that in pursuaPQ; of the above 
motion the following members o f the Rajya 
Sabha have been duly electc 1 to the said 
Joint Committee :—

1. Shri Kamcshwar Singh

2. Shrimati Maimoona Sultan

i i ' 05 hrs.

BANKING AND PUBLIC FINANCIAL 
INSTITUTIONS L\W S (MISCELLA
NEOUS PROVISIONS) AMENDMENT 

BILL*

THE MINISTER O F STAR IN-CHAR
GE OF THE DEPARTMENT OF RE
VENUE AND BANKING (SHRI PRA- 
NAB KUMAR MUKHERJEE) : I beg to 
move for leave to introduce a Bill further to 
ammd the Industrial Fina"cc JCorporation 
Act, 194X, the State Bank of IndU Act> 
1955, the Industrial Development Bank of 
India Act, 1964 and the Regional Rural 
Banks Act, 1976.

MR. SPEAKER : The question is :

“That leave be granted to introduce a 
Bill further to amend the Industrial Finance 
Corporation Act, 1948, the State Bank o f 
India Act, 1955. the Industrial Develop
ment Bank of India Act, 1964 »nd the 
Regional Rural Banks Act, 1976.”

The motion toas adopud

SHRI PRANAB KUMAR MUKJI • 
ERJEE : I introduce the Bill.

*Publi$het in Gnettc o f India Extraordinary, Part II, section a, dated 24-5**97®*


